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CENTRAL /)NISTRATIVE TR1UNAL 
CUrr.K 3ENCH;CU'ITK. 

Oriai 1 Application No. 20u of 1995 

Cuttock this the 	rc& day of Noverne, 1995. 

0 R A M:- 

A31JL iL.. :c. 	ziu, 	JER ( ;jM1NI$T}AT1\r ) 

HRI h. 	J>ATRA, 
aged aboii 	years, 
son of 1t 1. Raim3yy8 Patrd 
Rctireo 	t. toiraphex, 
3/3_14,V...Nagar,Bhubanes;, 
DistrIct-iwurca. 	 ..m 	..• 	Applicant 

By the 	] Ic ant 	; 	2. . i. S amy, A. . Sath, Advocate s, 

-Vc r.-: 

Uni Cr,  of India represEr;.. 
the Secretary of Financc, 
New Delhi. 

C orm, is Sione r of In c o:n 1 

	

Orissa,Bhubaneswar,jct. 	 . 	 Respa(rt 

By the Respadents : 	],, :•, Mishr,J.engupta, 

	

ric' 	and 1 GOunsel(Centr ). 
.—.—.—.—.—._e--.--•_.--._._-._ øq 

ORDER 

1R. N. SAl-lU, 	M3ER(j ; The relief so.ght in this app1icatii is for 

a direction to the Respondent 11,'o.2 i.e. Corn issioner of 

Income Tax, Orissa, BhubaneswaL to rnike irmediate payrrent 

of all the ths together with cost and interest. The 

applicant has clairrd that he was not paid hI- gratuity cn 

retire nnt. He shifted to Bhubriesw ar and he was not paid 

the T.A. Bill from Cuttack to Bhubaneswar. He was not paid 
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h ouse rent al lo'ance which he clairrd he wa crtt le 

to w he n he w as posted to Je yp, Kora put. He purchased 

a hearinc Aid 	for Rs. 	2,450/- and this WOS not also 

reiurs5 t.o him unie r t 	't 	ical PeImOE ::Ruj e 

He also grievance regarana non-pamcrt L 	F 

2, 	J have heard the learned counsel a inc 

for the 	c t rtt lone 	r. 	D. 	L. 	N. 	&,, amy and the lcrned 

senior CourAsl (Central) 	ASwjnj Kumar 	ishra 

fct 	thc The applicant had clairre multiple 

relic hr jr 	oie 	a pl ication which is oarred by RLJe-10 

of the k3n-., --'L.njstrat-ivc Tribunals it, 	1985. Stament of 

T, A. clait- , gratuity payment, medical reirrburserrent 

etc. arc riot relaid to each othc-' and therefore, 

normally, the aj.plic,~tian should have been dismissed as 

incompetent. After hearing the learned counsel for the 

Opposite parties and efte r going through the counte r-

affidavit filed ai ;half of the Respondent No.2, it 

appe ars to me that most of the claims were settled and the 

discrepancies if any, are peripheral. The aplicant, if 

he s o ch oose s, can t a Ice it up for red re S s al with the 

Respcndents. In Corrpliance with the mandatory Rule-lU, 

haiever, it is agreed at the 3ar that this petition could 

be disposed of by confining to only one grievance with 

re g a rd to the re i m.our se men t of the purchase of a he a ring 
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jid for a sum Of k. 2, 4 U/_. oth r reliefs Cannt be 

a1laed to be argi.c3 in this petition and they can be 

ad mm i St r at ivel y d Isp osed of by the Re sp ore nt No•  2. 

By h1. repreer ;:tion dated June 1, 1992, the 

applicantsubmitt.€d that h conu1ted L)r. S. S. Kar, 

Assistant Surgeon, Capital hospital, Bhubaneswar for 

anorm1 hearing prohlem5 of hl 	daughter who in turn 

referred them to d spcciit Aadlloist, Regional 

10,11, 

 

Iv 
'entre All Yaval Jun It 	al 	InLitute for hearing, 

Hanicappea, 	1nibtry of 	1 fre, 	Gernent of lniia, 

\/c 	3 3h'uodncsar. The specialL precrioed a hearing aid 

kn,'n 	E 'ELKON' with ske1ct 	.iodldfrom. The applicant 

purchased thL 	are and UOFittEC 	the Bill for re- 

imoursement. for >,2, 450/- on 1. 12. 1991. 

On behdlf of the Resicndcrits, it is claimed 

that the Emount is payable to the supplier directly 

ar as the p€titier had not inforrred the 	office abcxit 

the hearing Aid purchased, the procedure did not allcw  

the direct payrrent to the applicant. After this, the 

etitiorier represented and the reprc-senta-tion was referred 

to the Central Board of Direct Taxes who directed disosa1 

of the claim in accordance with the guidelines of the 

/Minitry of Health and Family Welfare Departirent Office 

I'morandum dated 26. 11. 1992. It is submitted that 

the reafter the Petiticacr's claim is under scrutiny. 
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5. 	The genuinene th 	claim has not en 

doubtede The nedical 	reIrts and the need for purchasing 

- of the hcrino Ad J I 	not 3een douoted oy the 

d  Sj r 	L y 	' 	Ui th 	roc oure, 	thc i 

had to gv: ifl a6viric 	Jl::.z;tion vhc reujiQ thL tnney 

oild be directly paid 	thc supplier. Idthout full:, 

ff01 1o'ino the predure . lea rino Aid waf P irectiy 

purchased. This is not c case of grave misc xiduct or 

irregularity v, hich shoH disentitle hi': 	ths dli.: 

This is a ratte r in which Res._ondcnt 	. 1s cld riov: 

to condone the defect and Obtain ratilic .t fn of th 

Director General of Health erviCeL 1  if i, 	so ncedczf, 

on his rn.It is a case where the ailrren. 	genuinc, 

the specialist prscriptii is genuine and thc purchase 

is genuine and the refore the minor procend. ci slips 

Can be ignored. This is the minimum that 	7VerflJEnt 

servant after 34 years of service expects from,  his 

e mple r in the evening of his life. I there fore, direct 

Respondent No.2, the COnnissioner of Incorna Tax, 

Bhuoaneswar to ignore other minor procedural aberrations 

and n.a) the payrrnt of the claim of ks.2, 450/-, if this 

is otherwise admissible under the rules, within a perioi 

/ of fc.ir weeks from the date of receipt of thir orde r. The 

applicant shall co-erate when called upcn to no so by 

Respondent No.2 in supplying to him the necessary inforrnation/ 

d ocuiTents. 



6. 	In the reu1t, the ap1icatIor is dispMed of 

aL above. parties will 	ar the IL om 

Av t. 
,44  5i/- .aHOO) 

I " 	/ 	• 	 - 	v L IL.ISTri-.TWL 

IX 

'Jcay. 	T P U F. 

L? 

Cvitr& , i 	 IJ411U 

LLILLUCL 
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